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The Government will continue its 
policy of maximising procurement for 
the purpose of building up buffer stock. 
The all-India target of wheat pro-
curement has b-'en fixed at 3 198 mil-
lion tonnes. The Incentives Bonus 
Scheme for supplies of wheat to the 
Central Pool will be continued in order 
to maximise procurement. The 
bonus amounts will be utilised by the 
State Governments for providing fer-
tilisers and o'hiT inputs to the far-
mers.

In the interest of maximising tbe 
procurement, restrictions will bp con-
tinued on the inter Stoto movement of 
Wheat. Each State will be treated as 
a separate zone for nr, Dosct of move-
ment of wheat and wLoi.t pioJu Is 
as during last y ar. The mode of pro-
curement such *»<; pmchasr*- in ngu- 
latnd markets and/o ’ t b r n u a  w«;- 
tem of levy will be derided by the 
State Government. The nvirketm® 
of wheat within th : State will be 
regulated by (he rftsita Governments 
through such adminhuativc/stntutory 
measures as may be considered neces-
sary by them.

Government’s attention has been 
drawn to the falling prices of barley 
and gram and it is apcrehendid that, 
with the arrival of the new rrop, there 
will be steep fall in their oric-es Price 
support operations would Le arran-
ged for purchase of barley and gram 
4s and when it becomes necessary.

Government are anxious to ensure 
that the interests of the .farmers are
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fully protected and in no case should 
any producer get for foodgraim of lair 
average quality less than the pro-
curement price fixed by ihe Govern-
ment. It is hoped that, with the co-
operation of the State Governments, 
it would be possible to achieve this 
objective as also to reach ihe procure-
ment targets fixed for the Various 
States and bring about an overall im-
provement in the food economy.

12.03 hrs

GUJARAT BUDGET, 15*7*1 -77- - GENE-
RAL DISCUSSION AND DEMANDS* 

FOR GRANTS
MR. SPEAKER: We will now tpke

up items Nos. 9 and 10 together. For 
General Discussion and voting on the 
Demands, for Grants in ri spec', of the 
Biuigel for the State of GuHi-at ?or 
the year 1976-77, the time allotted is 
2 hours. Motion moved;

“Thai the respective sums not ex-
ceeding the amounts on xtevenue Ac-
counts and Capital Account shown 
in the third column of the Order 
Paper, be granted to the President 
out of the Consolidated Fund of 
Gujarat to defray the .’hafcea that 
will come in course* of payiru ni dur-
ing the year ending the  ̂1st day of 
March, 1977, m respect of 1he heads 
of demands entered in the second 
column thereof against;

Demands Nos 2, 3, 5 to 12, 14 to 
20. 22 to 31. 33 to 00, 62 t0 GO and 71 
to 77.”

Demands far Grants (Gujarat), 1976-77

No.
of
De-

mand
Name of Dtmard

Amourt of Demand for 
Grant submitted to the 

Vote of the House

I 2 3
Revenue Capital

Rs. Rs.
2 Council of Ministers ••

3 Elections . . 1,42,17,000

•Moved with -the recommendations of the President.
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I 2 3

s General Adwiniatratior Depart in e r t .................................. 7447,000

6 Economic Advice and Statistics . . . . . 58,69,000 • •

7 Other Expenditure pertairirg to Gereral AdnJristratJon
30,79,000 10,90,000

8 38,22,000

9 Tax Collection Charges (Firarce Department) 3.99,64,000 ,.

10 Treasury ard Accounts Admiristratian 2,27,10,000

II Persiors ard other Retiremert Berefits . 7.19.00,000 , *
12 Other Experdiure pcrtairirgto Firarce Departmert 51.38,000 26,93,000

14 22,81,000

T5 Admiristratior of Justice . . . . . . . 3588,30,000

16 Other Expenditure pertairirg to Legal Departmert 24,17S0C0 l8,97,oco

17 Food ard Civil Supplies Departmert.................................. 8»75>ooo ..
l 8 23,76,000 ..

19 2,28,46,000 60,is,00,000

20 Other Expenditure pertairirg to Food ard Civil Supplies 
D e p a r t m e n t ............................................................ 9.74)000

22 State L egislature............................................................ 41,22,000 ..

23 Loar sard Advances to Goverrmert Servartsin Gujarat LfgJs 
lature Secretariat...........................................................

-
1,72,000

24 Agriculture, Forests ard Co-operation Depaitmerl 23.55.ooo ..

25 Co-operation ............................................................ 5*55*12*000

26 15.02,51,000 4>*9»33*ooo

27 Miror Irrigation,Soil Corservation ard Area Dtvtlcfinert . 6,66^0,000 35>Z9jOOO
28 Arimal Husbardry ard Dairy Devilopmert 5,64,18,000 15.75.000

29 F i s h e r i e s ..................................................................... 1,70,76,000 6.75.000

30 Forest ................................................................................. 2,79»55>ooo 1,47,14,090

31 Other Experditure pertsirirg to Agriculture, Forces srd 
Co-operation D ep a rtm en t.......................................... 61,81,000

33 Education and Labour De partmir t ................................. 24,82,000 • •
34 State E x c is e .................................................................... 34,66,000

35 Education ............................................................ 1,13 6̂4,53,000 40,00,000

36 Labour ard Employmert.................................................... 2,2340,000

37 Ŝ c'val Security ard W e l f a r e .......................................... 9,90,89,000 28,26,000
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38 OtVr Expenditure prrtairirg to Education ard Labour 
Department.................................................................... 64,00,0x 1 56,67,000

39 Tribal Area Sub-Plan . . . . . . . I2,90,73»000 5,20,57.000

40 10,91*000

4i Tax Collection Charges (Home Department) • 20,96,10,000 • •

4* Police! • • • • • • • • > • 34,t»,s8,ooo

43 Jails • • • • • • • » « • 1, 15,90,000

44 Information, Publicity ard Tourism • • 1,14,09,000 ..

45 Other Expenditure p'rtainirg to Home Department r,45,05,cco 2,of,io3rf<»

46 Industries, Mines and Power Department . 15,80,000

47 Tax Collection Charges (Industries, Mines ard Power De-
partment) . . . . . . . . . 29,04,000

48 Stationery and Printing................................................... 4,58,45,000

49 Industries 2,5 ,̂45,000 2,3 ,̂92,000

50 76,61,000 55,00,000

5* 75,00,000 32,f2,oo,rro

S3 Other Exp ?nditure psrtairirg to Jrdustrics, Mire? ard Prwrr
30,36,000 34,88,000

S3 30/ 2,000

54
55 24,37,41,000

56 Family P la r n ir g ............................................................ 5,7^ 0,000

57 Public Health ..................................................................... 14,82,09,000 4,59,i7,ooo
58 2,61,78,000 50,000

59 Panchayati R a j ............................................................ 3,04,08,000 . .
60 OfheT Expenditure psrtainirg to Panchayats ard Health 

Department. . . . . . . . . 5,16,40,000 1,06,22,000

62 36,56,000

63 10,15,91,000 i ,3i ,05»cco
64 H o u s i r g ..................................................................... 2,20,29,000 1,50,87,000

65 Irrigation a d SoP Co ŝervatK n .................................. 3S,65.52,000 48,85,62,000

66 P o r t s ............................................................................. 5,66,79,000 4,51,76,000
67 Roads ard Bridges............................................................ 12,69,91,000 *,57,12,000
68 G ijarat Capital Construction Scheme . . . . •• 80,00,000
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«9 Ottar Expenditure pertaining to Public Works Depart-
ment ............................................................................. *7,13*000 79,55,000

71 60, 13,000

72 Tax Collection Charges (Revalue Department) . 3,22,27,000

73 ■ 4,80,09,COO

74 5,00,000

75 3,03,17,000 6,74,000

76 89,41,000 20*00,000

77 Other Expenditure p-!rtainirgt5 Revenue Department 75, SO, "00 65,03,000

•SHRI KRISHNA CHANDRA HAL- 
DER' (Ausgram): Mr. Speaker, Sir,
I rise to take part in the discussion 
on the budget for Gujarat presented 
in this House yesterday by the finance 
Minister. It is a great irony that we 
have to discuss this budget in this 
House when it should have been done 
in the assembly. I might remind this 
House that the Janata Front Govern-
ment had presented their budget for 
1076-77 before the State Legislature 

on the 13th February. 1976. It could 
not be passed by that tassembly be-
cause the Congress party had mano- 
euvored to bring about a frill of tbe 
.Tanata Front Government by pur-
chasing the MLAs like cattle. They 
indulged in unethical meihods and the 
Prepidont’s rule was imoossd in Gu-
jarat on t^e 12th ¥arch. 1376 and 
the Assembly was kept in suspended 
animation. Jt is in these circumstan-
ces Sir, lhat we are being forced to 
discuss the budget which as 1 said 
earMer, should have been discussed in 
the State Assembly. The child (Bud-
get) produced by Janata Front was 
snatched away by the Centre (Subra-
maniam) and now placed before Par-
liament. The Budget is thus not Par-
liament’s own child.

Going through the provision$ made 
in the budget I find that the revenue 
receipts during 1976-77 would be of 
an order of Rs. 483.26 crores and the 
year 1976-77 is expected to close with 
a deficit of Rs. 43.08 crores. We 
also find Sir, that in order to cover a 
part of the deficit the Government pro-
pose to undertake additional re-
source mobilisation measures and as a 
result of which this deficit will be re-
duced slightly. The Government pro-
pose to impose new taxes end the 
yield from this source would be Rs. 
17.66 crores. Thus even though the de-

ficit will be reduced yet there will be 
an uncovered gap of Rs. 25.42 crores. 
1 also find. Sir, that the Budget has 
made a provision of Rs 15 crores for 
tribal sub-Plans and this would be sup-
plemented to the tune of Rs. 3 crores 
by special Central assistance.

I would like to say. Sir, that instead 
of taxing the wealthy, the Govern-
ment propose to levy a tax on the 
poor who are not in a position to bear 
the financial burden of the tax. The 
uncovered gap, in the budget would 
induce the Government to take mea-
sures which would ultimately put the

•The original speech was delivered in Bengali.
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common and the poor men of Gujarat 
into financial difficulty and I oppose 
such tax being levied on the poor. You 
are aware of the fact Sir, that during
1974-75, there was a severe famine in 
Gujarat and as a result of this many 
people and thousands of cattle heads 
perished in the State. During 1975-76 
many projects were initiated in order 
to provide irrigation facilities to the 
farmers and also some schemes were 
taken in hand to improve the avail-
ability of drinking water in the drought 
prone and famine affected areas of 
Gujarat. I would like to know from 
the hon. Minister how far these sche-
mes have been implemented. It would 
be good if the house is told the tar-
gets fixed under each of these sche-
mes and the achievements made and 
the steps being taken to fulfil the rest. 
Last year the weather God was pleas-
ed and we had a good monsoon. The 
foodgrain production in the country is 
very good because of the good rein fall 
and even it has surpassed the produc-
tion figures of 1071-72. But we can-
not forget the fact that whenever 
there is a bad monsoon, the State of 
Gujarat Has been subjected to the 
calamities of famfne, drought, cyclone 
etc. Xt is therefore very essential Sir, 
that when we have a good crop we 
Should try to strain all our resources 
in order to procure and consereve the 
foodgrains for the days when mon-
soon may not be as charitable as it 
was last year. We should also try to 
build our buffer stock so that when 
famine comes, the Centre would be in 
a position to rush assistance and food-
grains to this State which is very 
prone to famine and drought. Along 
With this it is also very necessary that 
all efforts should be made to expedite 
the small irrigation projects which 
were undertaken during 1975 in the 
drought affected areas and also speed 
up the plans for rural electrification as 
without this, the interests of the rural 
masses cannot be protected adequate-
ly.

28, 1976 Gujamt Budget, teg
1978&H3«i»Z.

. .  Disc. * 0 , 0 .
Sir, as I have already stated, the 

budget makes a provision of Rs. 15 
crores including a Central assistance 
of Rs. 3 crores for the welfare of the 
Scheduled Castes and Scheduled Tri-
bes people in the State. I hardly need 
to emphasise that this funcT should be 
properly utilised and it must be en-
sured that the benefits of the schemes 
undertaken should reach the backward 
people and there is no diversion of 
funds earmarked for this purpose to 
other projects.

Gujarat, as we aU know, is the 
Centre of the textile industry. Un-
fortunately, there is a recession in the 
indusiry and huge stocks of manufac-
tured cloth are lying unsold. As a 
result, thousands of textile workers are 
being laid off and it is quite likely that 
if the situation continues they may 
also be retrenched. Before the situati0 
takes this grave turn, I will request 
the Central Government, who have 
tincl responsibility in this regard, to 
make a proper assessment of the situa-
tion and take suitable measures to see 
that these textile workers are not re-
trenched for no fault of theirs.

By imposing the President’s rule in 
Gujarat, the Central Government have 
assumed all powers to itself to deal 
with the affairs of Gujacpt and there 
is no doubt that this budget will be 
passefl by this House in no time. But 
T cannot help mentioning about the 
wav the party in power in thf» Centre 
is behaving. It has defied alt canons 
of democratic principles, norms and 
even decency. In Gujarat through the 
same of defection the Centre succeeded 
in bringing about the fall of the opposi-
tion Government there. But the As-
sembly was not dissolved nor fresh 
elections were ordered. Instead we 
find that the assembly was only sus-
pended. Why was it done like this? 
Obviouslv the Congress party wants to 
tnke more time to purchase moie 
MLAs to swell their strength and when 
they find themselves in good strength 
with the blessings and support oI tild 
Aya Rams and Gaya Rams they would
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ones again form a Ministry In the 

State.

Now, let us see what happened in 
Tamil Nadu. The DMK was in power. 
The Congress party tried their best to 
break the party and win to their side 
some MLAs through bribes and cor-
ruption but when they finally failed 
to achieve fheir objective they imposed 
the President's rule saying that there 
was a corruption in the State and the 
State machinery could not be run in 
accordance with the provisions of the 
Constitution. But strangely enough 
unlike in Gujarat, the Tamil Nadu 
Assembly was not sujpended but it was 
dissolved. A very strange thing hap-
pened in the State of Uttar Pradesh. 
After the mid-term elections, the Con-
gress was returned~ln majority and 
Shri Bahuguna who enjoyed the con-
fidence of the Prime Minister was sent 
from the Centre to become the Chief 
Minister of the State. But the situa-
tion did not remain stable even ihough 
the Congress had and continues to 
have a safe majority in the Assembly. 
Due to the political games of Shri 
Kamlapati Tripathi, Shri Bahuguna 
could not stay for long. The Assembly 
was suspended and not dissolved and 
once again Shri Tiwari has come to 
occupy the Chief Minister's seat.

The main purpose of citing all the 
above examples is to show how the 
Centre adopts a double standard in 
dealing with the same issue. When-
ever there is a Government formed by 
the opposition party and where tbe 
Centre fails to convert them, they dis-
solve the assembly under some pre-
text or the other but in other cases 
where the Congress feel that they can 
attain a majority even through defec-
tion they do not dissolve the assembly 
but Allow it io remain suspended and 
encourage the Aya Rams and Gaya 
Hams to swell their party ranks. To-
day, the country is under emergency 
and every citizen of the country is 
being advised lo be disciplined buT \he 
ruling party does not seem to he tware 
of the Importance of giving a lead lo 
the nation by following the preachings

Disc. 6  D.G. 
themselves. They have taken away all 
the democratic rights of the people 
but they themselves do not want to 
behave in a democratic manner. The 
anti-defection Bill has been pat in cold 
storage and if is there for the last three 
years. As f  said a couple of days ago, 
the intention of the Government is 
always very clear. They do not want 
to enact a legislation to prevent defec-
tion because they have always gained 
by defections and perhaps they may 
introduce the Bill when they are in 
safe majority in all States. But I 
must remind this House, Sir, that this 
state of affairs will not continue for 
ever. The people will assert for their 
democratic rights and oust this Gov-
ernment which has no regard for demo, 
cracy. It may take some time but it 
can never be ruled out. In the end. I 
must say that the Janta Front Gov-
ernment was dislodged by the Congress 
party through undemocratic methods 
and I strongly oppose the budget

SHRI NATWARLAL PATEL (Meh- 
sana): Mr. Speaker, Sir, I am very
grateful to you for giving me an oppor-
tunity to speak on the Gujarat Bud-
get. I am really very happy to get an 
opportunity to give my thoughts on 
this.

So far as Gujarat is concerned, the 
State is at present under President’s 
rule. Before the promulgation of Pre-
sident's rule, there was a popular Gov. 
emment formed by the Janta Front 
We very well know how the Janta 
Front Government was formed in the 
State of Gujarat. Some hon. Members 
from that side, specially hon. Kumari 
Maniben Patel, had stated yesterday 
that the Janta Front never wanted 
the support of the KMLP MLAs to 
form the Government.

According to me, there cannot be 
any universal untruth to state like 
that that they never wanted support 
from KMLP MLAs, J know and 
everybody knows in this country that 
the ex-chief Minister, Babubhai Jas- 
bhaj Patel having the majority of only
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86 members in the Assembly had 
gone to meet the cx-Chief Minister, 
Shri Chimanbhai Patei who was 
president of the KMLP party for get-
ting support. KMLP Members had 
extended their support only after the 
request was made by the ex-Chief 
Minister Shri Babubhai Jasbhai Patel.

Right from the beginning, we know' 
that this Government was not func-
tioning for the sake of ideals, for the 
sake of doing something for the people, 
but only to enjoy power and that is 
the only reason why they lived for a 
very short time in the State of Gujarat.

1 would like to state something more 
than that. So far as defection pro-
blem is concerned, hon. CPM Member, 
Shri Haider was giving us advice, I 
have got great regards for him as 
an individual and as a friend of mme, 
but he belongs to CPM party and un" 
fortunately, he has to act according to 
the policy of CPM. As a matter of 
fact we very well remember that 
some time back, there was some strug-
gle in the name of Nav Nirman. So 
far as CPM is concerned in this 
country, what role have ihey played 
there? I do not know, what is the 
policy of this party, After coming to 
Delhi, I have studied one thing about 
this party and that is that they always 
add fuel to the tire, and nothing elee 
they know.

So far as Janta Front Government 
was concerned, they were not in a 
position to behave in a better manner, 
because the Chief Minister and all the 
Ministers had to work at the behest of 
Jan Sangh workers and BSS workers. 
While they were talking in the name 
of Mahatma Gandhi, as a matter of 
fact, they never acted according to 
Gandhian philosophy. By heart they 
bad to implement the programmes of 
Jttn Sangh and RSS in the State of 
Gtafcrat There was a great contrast 
fet'Kfeti they were talking and in what

Disc. & D.G. 
they were doing. While they were 
talking in terms on Gandhian philo* 
sophy, in practice, they acted to fulfil 
the wishes of Jan Sangh and RSS 
people.

During the regime of Janta .Front 
Government in Gujarat State, there 
was no development work, they never 
bothered about it, they never wanted 
to do anything; all the development 
work was at a standstill. Not only 
that, according to me, they were more 
concentrating on elections. They 
wanted to exploit the situation as they 
were in power.

I must say that so far as the out-
come of elections is concerned, that is 
never in the hands of the Chief 
Minister, that is never in the hands 
of the Ministers cr ruling party, that 
is always in the hands of people. 
According to me, whosoever is sup» 
ported by people, by Janta, would win 
the elections and this has been proved 
true during Panchayat elections in the 
State of Gujarat. We got a great 
majority in Panchayni; elections even 
though our party was not in power in 
Gujarat. It is absolutely untrue to say 
that so far as ruling Congress in con-
cerned, in Gujarat we have lost our 
ground and that we are away from 
the hearts of people. The recent 
Panchayat elections have proved tnat 
even being not in power, we could win 
the hearts of the people of Gujarat. 
We have got 40 per cent of the votes.

So far as emergency is concerned, 
there was nothing like emergency be-
fore the President’s rule was imposed,. 
After the President’s rule has been 
imposed in the State I am sure things 
will be better.

So far as the 20-point economic 
programme is concerned, our State 
quite away from this 20-point pro-
gramme. Nobody bothered to imple-
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meat it. Not <**ly t îat> very 
responsible leaders of the Janta Front, 
including the Chief Minister, used to 
criticise the 20-point economic pro-
gramme and they used to criticise 
emergency also. Several times we 
have drawn the attention of the 
Centre to this. I do not know why 
they were very lenient to these people. 
Anyway, so far as the government at 
the Centre is concerned, it is a Congress 
Government. We never bother to 
disturb any State Government unless 
and until there is some very important 
problem on the part of that State. 
So far as the Janta Front government 
is concerned, there are so many things 
that I can narrate. But looking to 
the time at my disposal, I do not want 
to speak on it.

So far as Gujarat is concerned, 
during the regime of the Janta Front, 
people suffered a lot. Now, we are 
under President's rule. So far as 
progress of Gujarat is concerned, that 
would depend upon the Centre. Now, 
according to me, so far as Centre is 
concerned, naturally, often it has to 
give certain directives and certain 
guidelines to the State authorities for 
the implementation of the 20-point 
economic programme.

So far as this budget is concerned, 
I would request the hon. Finance Mini, 
ster to provide more financial assist-
ance as they have provided for Tamil 
Nadu, to see that there is adequate 
progress in the State of Guiarat on a 
par with othter States.

In Gujarat, today the situation of 
agriculture is quite wo-se This year 
agriculture produce are going down 
We have a bumper crop and prices of 
every day and prices have fallen to 
a tremendous extent. There is no 
price support from the government of 
the State. At the same time, I am 
sorry td say that there is no price 
support from any central machinery

also. Groundnut oil and groundnut-* 
today is a problem for our agri-
culturists. Groundnut which was 
sold at one time at Rs. 55 for 
20 kg today is sold at Rs. 28. Even 
at this price there its nobody to buy. 
It is a great tragedy for our farmers,. 
Government of India havo taken cer-
tain steps by exporting some ground-
nut oil. According to information 
available to me, this work was handed 
over to the STC and STC purchased 
some oil from Sourashtra but the 
target is round about 50,000 tonnes but 
they purchased and stopped purchas-
ing after buying only 5000 tonnes of 
oil. I do not know why this has 
happened. I understand that it must 
be on account of the Central Govern-
ment’s directive. Anyway, I would 
like to urge upon the Finance Mini-
stry and through the Finance Ministry, 
hon. Prof. Chattopadhyaya who i9 
concerned with this problem that there 
must be export of groundnut oil to 
other countries. When it is surplus we 
should do it. Either you purchase 
and export or allow these people to 
export. There Is no alternative. Other-
wise, it will have very bad repercus-
sions amongst our farmers. Next 
year our farmers w'll not grow more. 
It is not a crime that they have grown 
more. They may not get more price 
but at least they must get a reasonable 
price. It does not matter if there is no 
profit but, at the same time, they 
should not be asked to do the business 
in loss. According to me, this is not 
only a problem with our Gujarat 
farmers but it applies to the whole 
country. That is why at this stage, 
on this valuable occasion, I would 
like to draw the attention of the Fin-
ance Minifiter to give adequate finan-
cial assistance to the State Government 
to purchase groundnuts and groundnut 
oil or direct the FCl to purchase 
groundnut and groundnut oil and 
other agricultural produce in Gujarat.

I will touch one o? two points more. 
So far as the royalty problem is con-
cerned, it is pending since a long
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Hm*> I do not know why it should 
take so much time. Several times we 
have approached the hon. Minister Mr. 
Malaviya who ha? to take a decision 
regarding this. He is always sympa-
thetic to us, but, mere sympathy for 
the people of Gujarat would not solve 
our problems.

We should deride something in 
favour of a deficit State like Gujarat. 
We should get Royalty as per our 
demand. Price of oil has shot up like 
anything in the world. Sc, there is 
justification in our demand and our 
request should be accepted. The hon. 
Minister of Petroleum should finalise 
this matter and give us whatever has 
been demanded.

Sir, Gujarat State is known as 
Gujarat of Mahatma Gandhi. When-
ever you go to any foreign country and 
you say I come from Gujarat, he 
would immediately say. Oh, you come 
from the place of Mahatma Gandhi. 
Everybody knows the place where 
Mahatma Gandhi was born. But re-
cently the dynamite conspiracy took 
place in Baroda. It was a great cons-
piracy and the conspiracy was going 
on during the Janta Front regime in 
Gujarat. Miss Maniben Patel said 
about this. She said the State Police 
investigated into tne matter and they 
could catch them. So far as the State 
police were co-icer.ied, they did this 
very late, I should say. The Gujarat 
Government should have found out 
this sort of conspiracy much earlier 
They never bothered about it. All 
antisocial elements of the country, ail 
anti-national elements of the country, 
were safeguarded in Gujarat.

Two months back I came to Delr, 
and one of my friends met me in the 
Central Hall. He asked me: What is 

going cm in Gujarat7 I told him that
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here is nothing in Gujarat. He told 
me ‘All anti-social elements get shelter 
in Gujarat They are doing everything 
against the country and your Govern-
ment does not bother to look into 
it. At that time I was not prepared 
to believe that gentleman. But now 
this sort of conspiracy has come out. 
So, what that gentleman said has 
come out to be true. It is the duty 
of the Governor to have looked into 
the matter. That Janta Front Govern-
ment has miserably failed in various 
respects.

Before I ait down, I would make 
this request to the hon. Finance Mini-
ster.

Gujarat is a State which is a deficit 
State in many respects. So far as 
Finance is concerned, my only request 
to the hon, Finance Minister is that 
adequate finance should be given to 
them, so that they may implement the 
20-point economic programme and 
other programmes successfully, with-
out any sort of hitch in the way. This 
is my request to the hon. Finance 
Minister and I hope the hon. Finance 
Minister will kindly consider our 
demands

With these words I conclude thank-
ing you for giving me an opportunity 
to speak on the Gujarat Budget.
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SHRI C. K. CHANDRAPPAN (Tel- 
licherry): When we speak about tbe 
Gujarat budget hexe, Sir, I would 
like to bring before this House some 
o f  the major problems for which solu-
tions have to be found out by the 
Central Government who is now run-
ning the affairs of Gujarat. It is a 
well known fact that Gujarat needs 
water and electricity This is a State 
which is drought prone and deficit in 
its food product ion and it is mainly du*> 
to the fact that there is lack of irriga-
tion facilities in that State. When the 
budget is introduced here I would like 
to know from the hon. Minister as to 
what exactly is the Government going 
to do about it. There is a little in-
crease in the amount allocated for 
irrigation and electricity but not much. 
It can be said to be marginal. The 
people of Gujarat wou’d like to know, 
I suppose, what will happen to the 
Narmada project and Navagaon dam 
project. I heard about this project 
■and the delay In commg to an agite- 
xnent with the neighbouring States of 
Gujarat during the days of Nav 
Nirman Samiti agitation. When I 
was in Gujarat many people told me 
that without this project the problems 
o f Gujarat would remain unresolved 
in regard to water. I do not think 
Government is taking any serious step 
in the direction of solving this. There 
are very many ticklish problems in-
volved in this question. One is tb.» 
height of the dam on which the other 
States will have dispute. Now there is 
an advantage since Gujarat is under 
President’s rule and the neighbouring 
State governments are also being run 
by the Congress narty. In this new 
atmosphere the Government can start

negotiating to solve this problem. I 
would say if the Government succeeds 
in ̂ solving this problem of setting up 
this dam and finding solutions for this 
inter-State water dispute then I am 
sure that will be a great achievement 
lor the Centre. So far as the Centre 
is concerned, I do not think, the Gov-
ernment is moving in that direction. 
You got two opportunities in the past. 
After the Nav Nirman Samiti agitation 
there was President’s rule imposed and 
again now there is President's rule. I 
do not think Government has done 
anything in that direction.

Secondly as has also been pointed 
out by Mr. Patel, there is the question 
of small royalty amount which is being 
given as a pittance to a State which is 
financially and economically so back-
ward. I fail to understand the reason 
as to why today the Government can-
not re-consider the question 01 royalty, 
giving a higher royalty to the crude 
which is produced in that State. Today 
the production of crude means a lot 
to this country’s economy. It saves 
foreign exchange and it is an invalu-
able asset to the country. Gujarat is 
producing it. For that, if I remember 
aright, Rs. 18 per tonne was the 
royalty fixe<j long long ago. Today the 
situation in the oil economy has 
changed. So I would urge upon the 
Government very strongly to consider 
this matter sympathetically and I 
would extend my full support to the 
friends from Gujarat in their demand 
for gettmg an increased royalty for 
the oil they are producing.

Another question is that of roads. 
I understand from reports that the 
State has a very bad road system—I 
may be wrong, bPcauae I am not from 
the State. But the amount granted is 
insufficient if the road system is bad. 
There may be g<.od trunk roads. But I 
think the villages are far far from the 
main roads. So th? villages and small 
towns in Gujarat should be connected 
with a very well-organised road
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system. 1 think the amount allotted 
is insufficient.

Another problem on which the Gov-
ernment is silent—and which the gov-
ernment is posing in a different way 
—is about the prices of agricultural 
commodities in Gujarat. The Govern-
ment makes a very tall claim that 
there is a bumper harvest this year. 

It is a good thing, there is bumper 
harvest. But when a bumper harvest 
is there, it will create its own prob-
lems in the economy. I must say here 
that the Janata Front Government 
miserably failed to solve any of those 
problems although they had made a 
commitment to this effect before the 
elections. If I remember correctly, 
the JF Government had said that thev 
would provide a cushion to support 
prices from crashing when Gujarat 
had a good harvest of groundnut. I 
think the procurement price was 
Rs. 150 per quintal. The Government 
miserably failed in fulfilling its pro-
mise. When there was a bumper har-
vest in groundnut^ the peasants who 
produced it were the biggest sufferes 
because they did not get the price they 
should have. Who benefited from it? 
The big moneyed people- for which 
also Gujarat is famous—who cornered 
the bumper harvest, pushing the poor 
peasants who producpd it into misery 
and tears. What is the guarantee 
in this Budget that you are taking 
measures to solve this problem? 
When you are spenkinq of a good har-
vest and good time in future, what 
measures are you taking to solve this 
problem? The problem has also 
affected cotton and other prices. Now 
the Government is only happy that 
the production is good But I would 
tell them that merelv by having a good 
production, you arc not going to en-
sure a better economic condition for 
the poor people in this country unless 
you organise an equitable distribution 
System, and intervene to purchase 
when prices crash. I think Gujarat 
with a higher production is on the

verge of crfesh in the ’prlcej c /  agri-
cultural commodities. I do not think 
the Government is suggesting anything 
in this Budget in this regard. 1 would 
like the hon. Minister to come for-
ward with concrete proposals about 
thesq things.

I have a fear that this Budget will 
have an inflationary impact on the 
economy in the State. They are leav-
ing Rs. 26 crores as an uncovered 
deficit. When the hon. Minister 
replies, I would like to know from 
her in clear terms how they are going 
to meet this situation. If this is left 
as an uncovered gap, it will naturally 
lead to an inflationary impact on the 
economy. Coming back to the problem 
which was referred to by everybody, 
the political situation which necessitat-
ed the introduction of the budget in 
this House, I have a few comments on 
that. Yesterday there was a debate on 
President’s rule in Gujarat. At that 
time I made certain observations 
about which my hon. friends on that 
side, especially Mr. Stephen, took 
strong exception “md Mr. Daga shar-
ed that feeling. T vas sayir.x tV t in 
Gujaiat the Congress Party indulged 
in unholy tactics to keep itself in 
power The split in the Congress party 
based on certain principles took place 
all over the countrv but I thought 
that that process did not take place* 
in Guiarat and because of this unprin-
cipled and opportunistic alliances 
which the Congress tried, certain 
things happened Mr. Stephen said’ 
that I was trying to say that there 
were progressives anrl reactionaries in 
the Congress You can reach any con-
clusion you like . . .  (Interruptions)' 
KIMLOK party which is a menace In 
the politics of Guiarat, the party of 
the big rura] rich in that state, had 
not descended from heaven; its lea-
der was in fact a former Congress 
Chief Minister.. . .  (Interruptions). T 
am not accusing anvbodv; let them not 
misunderstand. When you think of* 
the future of the state, keep that in 
mind and do not indulge in that ktocF
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of opportunistic policies; they will 
not lead you or the country any-
where,

SHRI M. C. DAGA (Pali)- We can 
look after our affairs; why is he 
poking his nose into our party affairs?

SHRI C. K. CHANDRAPPAN: It is 
not a mere party affair, it is the affair 
of the country and because of that 
kind of attitude there is political ins-
tability there and w? are today dis-
cussing the budget of that state. The 
people of that state had to pay a 
heavy price, with their lives, for that 
kind of political situation and those 
who are responsible for it should thmk 
about it.

In regard to the future I should like 
to say that the government should 
implement the twenty-point economic 
programme. It is not as a ritual that 
I say this. Without democratic or 
popular participation, if you rely com-
pletely on bureaucracy for the imple-
mentation of this {gigantic programme 
which will have a great social impact, 
it will not be implemented; it will 
be a failure. Why do I say so? Beca-
use, in respect of Tamilnadu we were 
hearing yesterday the unanimous 
views of hon. Members that there 
was no implementation committee at 
the lower level, at the grass roots 
level. It may be at the state Ie/^1. 
But it is at the crass root level that 
you should form implementation com-
mittees with people ready to cooperate 
with you, with sufficient powers to 
bring the bureaucracy in line with 
the implementation of the programme.
It was a serious matter a«d in the 
case of Gujarat also I am afraid gov-
ernment ha<j not token steps to ensure 
popular involvement in the implemen-
tation of the programme. When I used 
the expression yesterday, ‘like-minded 
parties’, Mr. Stephen did not like that 
expression. I do not mind. But let us 
not think that there is no left and 
right In this country. It is often said 
by some persons that there is no left
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and there is no right and that there i 
only the country. It is not like that. 
In this country there is a section, or-
ganised political parties who are try-
ing to bring about condition? of fas-
cism and they are called reactionaries. 
Those parties and those forces should 
be opposed on fho political plane and 
they have stood firmly in this count-
ry on a sound ccincmis basis which 
was provided by the monopolists, by 
the big landlord interests in this coun-
try They were backed by the im-
perialists Still rome people are say-
ing that there is no left or right in 
this countiy,

MR. SPEAKER: Let us not go too
much into that.

SHRI VASANT SATHE (Akola): 
Sir, the left and the right are like the 
left-hand and the right-hand of the 
same body of a person If that is the 
conception........

SHRI C K. CHANDRAPPAN. What 
I am saying is when you implement 
the 20-point programme in Gujarat, 
you will have to seek the co-operation 
of those people who are ready to sup-
port it, not those oeopie who are ready 
to sabotage it. Th*»t approach should 
be there and without it, if you just 
follow an ostrich policy, I am very sure 
it will not help you, it will not help 
the country, These are the observa-
tions that I wanted to make. I hope 
the Hon’ble Minister will try to clarify 
these points when she replies.

SHRI D P. JAf-FJA (Jamnagar': 
Mr. Speaker, Sir, I am grateful to 
you for giving me this opportunity to 
speak on a very realistic budget pre-
sented in Parliament, I am sure the 
people of Gujarat are going to join 
me in congratulating the Government 
for saving them from a high dose of 
taxation as wai proposed by the pre-
vious Government in the State. Sir, 
I take this opportunity of mentioning 
a few things more which I would not 
probably have bean able to do, as there 
are the State subjects. Before the State
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-Government gave up power—the Cen-
tral Government has of course not 
imposed the President's rule but we 
are under the Governor these days— 
the State’s Budget was presented. Sir,
I do not know whether it has been an 
•oversight by the administration today 
•or whether they have carried on. what 
the previous Government had men-
tioned. I would like to be very spe-
cific here in mentioning about the 
.sales-tax that they have imposed on 
all fish and marine products in Guja-
rat. I do not understand the logic 
fcehind it. As far as Gujarat is con-
cerned, we have bigger coast line than 
any other State in India. Our maritime 
resources have not been exploited 
fully. Our fishery industry has still 
not reached the stage which could be 
compared with even the backward 
States of this country who are also 
maritime States. There are other 
States like Kerala where the fishery 
industry has developed long ago and it 
hps come to the take-off stage where 
from the inshore fishing they have now 
gone to off-shore fishing. Even in 
those States where 50 per cent of 
marine products are exported they do 
not have sales-tax on fishing and 
marine products. They have purchase 
•tax. Purchase tax is only on shrimps. 
"Now, shrimp is an item which is ex-
ported because we cannot afford to 
«eat this kind of fish in our country and 
also because of the price that we are 
getting from the poreign market I 
would not have minded if the State 
Government had imposed tax on 
shrimps but still that would have re-
tarded the growth of the fishing in-
dustry in Gujarat. The Gujarat 
Government expects a revenue of about 
Us. 40.0 lakhs to Bs. 50.0 lakhs by way 
of sales-tax. I nm *>ure that they are 
going to ask you also that these taxes 
-should be imposed on the traders and 
tm the industry and not on the 
fishermen.

We know that whenever such a tax 
is  imposed, it goes down to the fisher-
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ti The fishermen in Gujarat ar» 
poor. We recently had an example of 
the export duty levied on all wool that 
was exported. There too Gujarat was 
affected. The argument given then 
was that this export duty was expect, 
ed to be paid by the exporter and not 
by the shepherd. But after a year, 
the result is that the export duty is 
being charged by the exporter from 
the shepherd and the shepherd gets 
lesser mcome today while the trader 
has kept his own margin of profit in-
tact. The same thing will happen with 
the fishing industry also. The consu-
mer of the marine product is not going 
to pay more, the trader is not going 
to reduce his profit margin. It is final-
ly going to come down to the small 
fishermen. £ plead that this growing 
industry in Gujarat should be released 
from taxation. On the contrary, they 
should have given more encouragement 
and incentives to this vital industry. 
Gujarat does not get fish only from 
the sea. It is probably the only State 
where inland fisheries h*ve developed. 
The districts where inland fisheries are 
operating are the backward districts 
like Banaskantha, Sabarkanthi, Pan- 
chmahal, etc. The fish from these re-
gions goes to Haryana, Rajasthan, M.P. 
and even Assam. We have to compete 
with fishermen from other maritime 
States of India and there is a very 
small profit margin left. Do you mean 
to say that the trader is now going to 
reduce his profit margin and allow the 
poor fishermen, who are mostly «<fiva- 
sis. to carry on their profession? I do 
not know why this has been brought 
in. I only wish the Government would 
take this more seriously and at the 
first stroke abolish the sales tax on 
fish and marine products from the 
State. You can consider it later on. I 
wish public opinion there was ascer-
tained, the fishermen contacted and 
then this tax invnosfd. Why must 
Gujarat take the lead in imposing a 
tax which has not been imposed any-
where in the country, while thiy in-
dustry is still undeveloped there?

There is another important factor 
about which also I would not be able
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to fay much here because it happens 
to be related tp the GuJf of Kutch, 
where there are coral islands which are 
unique in nature. In the Arabln Sea, 
north of Lakshadweep Islands, if there 
are any coral islands, they are in the 
Gulf of Kutch. They are now being 
destroyed because certain industries 
have been given licences to extract 
sand from the sea. Instead of sand, 
they are extracting lime from the 
coral reef and in the process they are 
destroying nature. I am sure they 
could have carried on their extraction 
of sand somewhere else where there 
are no coral reefs. Here it Is easy 
because nobody is there to check and 
they have been extracting coral, there-
by destroying a national property.

13.0o hrs.

I would only request the Government 
to investigate as to whether they have 
got permission to remove the natural 
beauty from this coral island. I may 
mention m this connection, one Island 
which is called as Parotan. It is in the 
gulf of Kutch. It is a uniQUe island 
where certain spices of marine life are 
there, which you will not find any-
where in the world. Researchers from 
foreign countries come to stady these 
fish and worms that are living there. 
This Island is being destroyed. I would 
request the Government to see that 
thin industry which is exploiting the 
natural wealth of this country should 
be stopped and an inquiry is made

There are a few other points which 
1 would like to mention. One is about 
development of tourism in Gujarat. 
Unfortunately tourism and fisheries 
are two subjects which have always 
been neglected by the Government of 
Gujarat. For almost a year, we do not 
even have a Director of Tourism. Not 
only that, if you look into the Budget 
you will find that they have included 
tourism with publicity and information 
and have given it a very small budget. 
Gujarat has the potential of becoming 
a major tourist attraction centre in the 
country, If our State Government

1888 ($AKA) Gujarat Budget, 122.
I&l6—Genl.

Disc. *  D.G. 
could take more interest in develop-
ing our beach resources, our wild life 
centres and historical monumental 
areas, I am eyre, the tourist elsewhere 
in the country will be flowing more 
towards Gujarat. Though I know that 
this is not the right place to mention 
about tourism, the State Government 
may not consider this at all. I would 
only like this to be brought on record 
that tourism should be given equal 
importance in the activities of the 
State of Gujarat and our tourist poten-
tialities should be fully exploited.

One more point which the previous- 
Government forgot, and which prob-
ably the present Budget is slso missing, 
out. I come from a far flung district 
of Saurashtra. In this district, we 
have an airforce base in Jamnagar. 
The Civil Aerodrome and the Air 
Force Aerodrome happen to be at the 
same place. There is no approach 
road for the civilians of the city going 
to the airport. There was a compro- 
mies among the State Government, the 
Ministry of Defence and the Ministry 
of Civil Aviation and Tourism. A pal-
try sum of Rs 60,000 is required for 
this purpose which they have not been 
able to provide in this Budget. I hope 
they will be able to find the money 
from somewhere for this important 
road which links the city with the air-
port.

About this far flung district which 
happens to be a neglected district of 
Saurashtra, I am sure. Dr. Mehta will 
also agree with me that his and my 
areas are the two drought stricken- 
areas of the State. Of course, we have 
other districts also but these are the- 
chronic districts. Every year Govern-
ment has to pump in lakhs and lakhs 
of rupees for giving relief to the peo-
ple of these drought stricken districts.
I have been asking for the past 11 
years that why cannot you find out 
ways and means of bringing in perma-
nent measures, measure? whereby 
money is not required to be doled out 
l‘ke that but measures like starting of 
minor irrigation schemes. And be that
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you will not only oe giving relief to 
this drought-stricken are*, but you 

"will also be adding to the national m- 
‘-come, whereby agriculture will also 
prosper 1 would not like to take more 
time on the subject with which I had 
started off first, but l feel it my duty 
to mention something alxiut the fishe-
ries again Gujarat, which tins a 
coast-line of 1600 kms, has got only 
-two fisheries harbours, approved by 
the Centre Two fisheries harbours 
have been approved for every maritime 

*State in the country, even Karnataka 
has got 2, Goa has got 2 and Orissa 
has also got 2 The harbours ha\ e 
been approved irrespective of the 
length and the size o* the coast-line 
I do not say that bec.uiie we hivt get
16,000 Kms of coast1 iT.e we should 
have more than two The world team 
had come to the two ports which were 
just mentioned and which were locate 
■ed only 2 miles apait Both of tnem 
were approved From these ports they 
were taken back to AnmeJabad and 
were flown out of the i j  in t State 
Is it commonsense that wien \ou dre 
going to develop a fi ‘un^ harbour tor 
ceep-sea fishing, you 1 ust have <be 
two ports just 25 miles ar crt’  We 
have a coastline of jfiOOu K>is why 
"then not consider ha /mg lht> ether 
T«art in other areas like )<imnngar 01 
Hutch7 To-day, he*' 1 1̂ -3 there is no 
'ufra-structure and because there are 
fio facilities for the hihei men to cpe 
•rate from Kulch they have to b't-.e 
themselves either n Ve'a 'al or ir Por- 
bunder and from th«*»o go up to Kutch 
The result is that the Indian fishermen 
1 rt unable to catch fish th^re bi t the 
Pakistani boats are <or»ing then* ard 
catching fish our waters (Interrup-
tions) I do not thmk we have got evf n 
the resources to catch them or even 
to control these water** This «ubject 
Vvhich has really be»n neglected needs* 
to be encouraged ar.i I onl-\ hope 1hat 
the State Governm< it  will take rnor»’ 
interest; and I would request the hon 
FepUty Finance Minister to give more 
scridus thought to the Questnn of 
la x  which has definitely affected the

small man, the small hshenfcan may 
not be able to survive this tut be-
cause it is he who s affected mor®, an<t 
not the trader.

SHRI H M PATEL (DhunlhUk.O 
Mr Deputy Speaker Sir, this budget 
is a very satisfac4 > y budget It was 
prepared by this late Janata Front 
Government, and the-efor<» 1 dp hot 
see why I should Opoose It Indeed, 
what grounds are there for my oppos-
ing it * I am glad, and 1 would con-
gratulate both tie  Gov*'■nor and 
the Government of India tor coming 
forward with the same budget with* 
out any modification

Right at the outset 1 would refer to 
one matter Government savs hare

“ The State Plan outlay for next 
jear has been Axed at Bs 1J3 25 
crores

It also says

‘Rs 129 43 cro-( s amounting to 
two-thirds of the P’an outlay has 
been allocated for schemes co-
vered under the 20 point econo-
mic programme ’

It u. ould see n thr)A the Janta Front 
covernment was not quite as negligent 
a*, has been suggested ai out the 20— 
point economic programme That is 
what thev had provided for and the 
Covernment of India considers that 
that was adenuate and theretore, 
they have rome forward with the same 
amount I would like to sav that 
similarly tV  pro«r<sijn for power 
generation during 1976-77 is also satis-
factory But I would like <0 tell the 
Government of India m particular, 
that they should take care to ensure 
that thev approval is given in good 
time to *e\eral project* which have 
been submitted to them that is Gov-
ernment of India for their aooroval 
and for allotment of funds I* +hey 
are not sanctioned i i  time there would 
be difficulty in later years In regard 
to the power suoly in the State
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But, what It even more serious is, 

though there are schemes which may 
•ensure that the power requirements 
are met adequately during the Filth 
•Plan period, there is really no scheme 
whatsoever, which has even been con-
sidered and to which approval has 
been given, so far as the power re-
quirements for tbe Sixth Plan are con-
cerned. Having regard to the fact 
that it takes a certain number of 
-years to generate power, it would be a 
'good thing if during this period, when 
-politics will not interfere with the 
consideration of projects, they take 
’Such steps as would advance, as would 
make it possible, for plans to be ap-
proved for the generationn cf power 
during the Sixth Plan.

This mean for one thing earlv and 
speedy consideration of the nuclear 
T>ow»ar station to he established in the 
State. A great deal of time has been 
wasted in the selection of the site etc. 
Since it will take something like ten 
vears from the date that you take a 
decision for such a power station to 
be completed, the sooner you take a 
decision the better it will be from the 
point nt view of power supnly.

In the same way, I would like to 
refer to irriawi’on. I am slad, my 
hon. friend, £V i C^-indrapp^n, drew 
attention to the Narm&da r-oiect. and 
the importance which it has for Guj-
arat. It is one of the States which is 
drought-prone to n v°i’y large extent. 
Unless a decision is taken in regard to 
the Narmada project at an early date, 
it would not be possible for much 
propress to be achieved in a large of 
the Slate I realise that nothing can 
be done in regard to the Narmada pro- 
iect until the tribunal gives a decision 
But, once the decision is Riven, the 
Govenment of India m1«ht begin to 
apply its mind to see that the awarH 
of the tribunal is implemented with 
the utmost speed.

Coming to Bajajsagar Project, I 
think more funds would be necessary 
to be allotted. When the Government 
of India is itself responsible for the

progress of tbe State, I bcpe it will 
deal with this problem With the same 
seriousness with which the Govt, of 
Gujarat dealt with the relief funds 
during the period of scarcity last year 
and the flood relief when there were 
floods. I hope it will make available 
to the State increased funds.

Then I would say that the K ad ana 
project should be completed before tbe 
date that was originally fixed. World 
Bank, which is specially interested in 
it, would also appreciate the comple-
tion of this project at the earliest 
possible date. In this regard, 1 hope 
that the Central Government will 
assist the Government of Gujarat in 
seeing to it that so far as the land 
that has to be acquired within Rajas-
than State is concerned, acquisition 
proceedings are completed expeditious-
ly and in a manner which is satisfac-
tory to both the State.

I would like to emphasaize the poiut 
that was made by Mr. Chandrappan 
in regard to royally on crude oil. The 
ease for the enhancement of royalty 
to be given to the State is extremely 
strong. In fact, it is unanswerable. 
Nevertheless for some reason or other, 
the Central Govement has been delay-
ing a decision on it. Now it might 
take favaurable and fair decision and 
take the credit that might go with it 
and see to it that the enhancement is 
adequate.

I would like to refer to the price 
support policy which the Janata Front 
Government initiated in regard to 
groundnut growers. I hope that that 
policy will be pursued with the same 
vigour by the Centre and, equally in 
regard to other foodgrains where action 
has to be taken by the Food Corpora-
tion. I hope the Government of 
India, because it has itself now be-
come responsible, will see to it that 
the Food Corporation functions more 
efficiently by purchasing in such a way 
that the prices are supported and 
maintained.

The former State Government had 
chalked out a very good plan for ettsu-
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ring supply of drinking water to thou-
sands of villages in respect of which 
water scarcity was felt in ah acute 
form in 1974-75. I hop£ the Govern-
ment of India will follow it up with 
vigour, and, if possible, add more 
funds to the programme so that more 
villages are freed from the peril of 
Shortage of drinking water.

There are certain very important 
problems relating to education with 
which the State was faced. It has de-
cided to introduce from the next aca-
demic year new scheme of education, 
the IO4 .2+3  scheme, without pxoviding 
the necessary funds for the purpose. 
There were practically no funds avail-
able. Nevertheless, to comply with the 
wishes of Government of India, the 
State had it has gone forwaid with 
that scheme. This can only result m 
the scheme being a failure rather than 
a success. Therefore, I would urge 
the Government to make a special allo-
cation of funds to see that that scheme 
does not fail. It is of very vital im-
portance not only to the State but to 
the country that this new scheme of 
education succeeds. It is a valuable 
scheme, but if it fails just for want of 
funds, then I think it will have disast-
rous consequences because it will be 
very difficult to put things right after-
wards.

SHRI D. D. DESAI (Kaira)- This 
year's budget is being presented in the 
House. The State Government was 
under severe criticism for stagnation, 
for high taxes. Our party was the 
one who had felt so. Adopting the 
same budget is, therefore, not justified, 
and I would request the hon. Minister 
to give a few concessions.

The plan expenditure for 1975-70 
was Rs. 218 66 crores The plan ex-
penditure for 1976-77 is Rs. 196.25 
crores. In other words, whereas the 
entire country has gone up in plan 
expenditure by over 31.5 per cent, we 
have retrograde activities. This is un-
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fortunate particularly when <my on$ 
would go through the record of the 
performance of any input, whether it 
is in a financial form or in physical 
form. The State has not only some 
potential but also a record of perform-
ance which is unequal led despile 
adverse circumstances.

The recent report of the National 
Agricultural Commission has shown, 
that in several respects, the State with 
all its handicaps, has come out No. 1 
in most of the agricultural commodi-
ties. so far growth rate was concerned. 
This was so in a decade which was not 
easy for any agricultural operation. 
Now, if we are not to take care of the 
State when the responsibility has come' 
to us, then we would not be justified 
in claiming the performance, which 
would ultimately be poor at the end of 
the period when the time has run out 
Therefore, I strongly urge the Finance 
Ministry not to discriminate in regard 
to Gujarat as against Tamil Nadu, be-
cause Tamil Nadu has been given 
Rs 24 crores as extra money. The 
other day, the Finance Minister wasr 
generous enough to give extra money 
to Tamil Nadu for development plans 
which are considered to have fallen 
back to see that those plans were not 
left out.

The State has spent over Rs. 60 
crores during the last two years out 
of its own limited resources for meet-
ing natural calamities. The people of 
the State, for no fault of their own, 
have passed through difficulties which 
it is quite impossible to described 
here; it had to be seen to be believed. 
These were droughts; and floods- This 
cycle of droughts and floods was cmite 
an unusual feature, but still the State 
administration and its people put their
shoulders together to come out o f them 
successfully Thev have come out 
from a reasonnblv hM situation to a 
reasonably stood situation and we 
in a position to make a  take-off. The 
intrinsic capability of the people of the 
State of Guiarat should be utilised tor 
tfcp National purpose.
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If you pot seeds in one place, the 
sew}* sprout You show me a single 
State ip the country where public in-
vestment has borne more results than 
in the State of Gujarat. On the one 
hand, we have FCI and on the other, 
we have the Gujarat State Fertilizers. 
The share of Gujarat State Fertilizers 
forth Rs 100 is fetching Rs. 500 to 600 
in the market. The Fertilizers Corpo-
ration oi India, on the other hand, i-> 
not'making both ends meet and the 
high cost of the overhead of that insti-
tution is unnecessarily hurting pgricul- 
tural production and raising o.ir inputs 
for which we have again and as?ain to 
come before thp House for raising the 
prices. This is not fair, because the 
poor farmers do not know whr»re the 
cost has been incurred and the resul* 
i*? that the cost nf inefficiercv of that 
huge establishment is borne by the 
farmers of India. The simp holds 
good in respect of other features, whe-
ther it is education or whether it is 
industry

We have the Koyali refinery: jus*
scje the balance-sheets, the Koyali re-
finery versus any other refinery in 
India and you will come to the defi-
nite conclusion that there is no com-
parison in productivity. In other 
words, the gain to the country can-
not come by investing money alone- 
it can only come by a better utilisa-
tion of the resources

Last year, when I was talking to 
the Minij-tor for Energy in this House, 
I asked him the pointed question in 
which Plate the investment in power 
has borne the maximum result and 
where was the best utilisation of 
v'hatever investment had been made 
H nower. With some difficulty he 
s:n‘d that it was in Gujarat. So, this 
i* another area where investment has 
riven the optimum result, namely 
i” vestment in power, though we have 
no surplus power and we have no 
siiipljus installed capacity. It is true 
that the limited installations we have 
Pot were substantially inherited from 
the earlier periods and the few that
14 L,S.—r5
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we have installed during this period 
have been thermal. The State of 
Gujarat is not gifted with natural re- 
source5 like hydro—as Mysore and 
Kerala where the entire hundred per 
cent is hydro; in Gujarat it is 100 per 
cent therma', In other wrrds, the de-
pendability of the thermal power 
station* which is essentially related 
to a complex operation in the State 
of Gujarat would be the least and, in 
Spite of that, if you take the coun-
try’s census, you will find that Guja-
rat has been a gifter.

So, the investment we are making 
in the Plan, of Rs. 196 crores, is to-
tally inadequate and it should be 
raised. I would like to make it clear 
that it is totally inadequate and we 
should raise it, and the Finance Mi-
nister is strongly urged to provide 
the money. Forget about the Janta 
Government or whatever it is. We 
wore complaining against them and 
v -p still feel that what they were 
; '’ out to do bv way of high taxes and 
Uvr-.r rates of Plan investment were 
going against the interests of the peo-
ple of Grjarat. That is why I make 
this request to the Finance Minister. 
Of course, hr h from our own Partv 
and I support the budget but. stiil, it 
is my duty to point out this factor.

Th*>n. th» Finance Minister made 
two statement* before presenting the 
budcfot On*» of them was that he 
would like to economic: and this is 
a point on which I would lend my 
strongest support Now. on the whole 
the cost of collection in the State «  
Rs 3 99 crores rhtc R« 20.56 croros: 
That means that abo Fs 25 crores 
are 1 squired fn cV le '' Rs. 25(? crores, 
and that is nearly ’ 0 p?r cent of the 
amount. Eliminate it, where the col-
lection cost is high and the receipt is 
low—whether it should be ‘X ’ item or 
‘Y* item can h2 left to discretion, to 
be worked out in detail. But why 
should we mal-e rM investment or in-
cur expenditure where the return on 
collection is not much? Moreover, 
if the same amount of money is al-
lowed to be left with the people, the
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person who has to pay the amount 
has the meant) to produce and, there-
fore, with these very means, he can 
generate much more capital which, 
in any case, is going to come into the 
coffers of the Government some day 
or the other—besides the Government 
Itself has the objective of developing 
the State.

So, this is one more feature where 
I would strongly urge upon the Fin-
ance Minister and also the officials to 
take care.

Repeated droughts and floods have 
been the unfortunate unpredictables 
in regard to agriculture. Gujarat has 
excellent possibilities for irrigation. 
Whatever little irrigation is available 
has given the optimum result and 
that, once again, is another feature. 
Can you show me one State where 
an acre ft. of water has produced 
more foodgrains or more crops than 
the State of Gujarat? I am making 
a flat statement which nobody can 
challenge—to show me, if it is pos-
sible for anybody to do so. Whether 
it ig animal-husbandry or whether it 
is agriculture, investment has given 
the highest productivity there. There-
fore, when we are talking about in-
vestment in irrigation, we must see 
that whatever irrigation proiects are 
outstanding are allowed to be com-
pleted and funds are made available 
to the State at the earliest date and 
whatever provision we have made in 
the budget should be enhanced t® the 
extent necessity exists to complete 
these projects.

On the front of agricultural produ-
cers, our misfortune is that we have 
produced too much; the prices of 
groundnuts and of other foodgrains 
have dropped. The other day I re-
quested the Agriculture Minister to 
make open market purchases and he 
hag agreed to make purchases. If you 
do not make purchases now and if the 
farmers are to sell at the present rate
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which is below their cost of produc-
tion, It is quite obvious that, in the 
next year, he willt not have the money 
to produce foodgrains or other crops 
which would then upset our total 
economic operation. Therefore, what, 
ever is to be done has to be done 
quickly. because time is of the 
essence. . . .

MR. DEPUTY-SPEAKER; Please 
try to conclude.

SHRI D. D. DESAI; You are not 
giving me time. Sir. I have many 
things to say. The question of oil 
royalty is there. There are so many 
items of importance wherein we can 
do substantial things___

MR DEPUTY-SPEAKER; You may 
make them in a very useful manner 
to the Minister.

SHRI D D. DESAI; I would re-
quest the hon. Minister to take care 
of the interests of Gujarat. In bank-
ing alone, whereas we deposit Rs. 750 
crores in nationalised banks, the 
loans that are given to the State are 
hardly Rs. 400 crores; Rs 300 crores 
aie just funnelled out. Is it the way 
how the State can be made to pros-
per? We do not say bad things, but 
what we want is that the State shou’d 
be provided with whatever resources 
are necessary to develop the State 
Thc problem of unemployment is 
there. You are not giving me time, 
Sir

MR. DEPUTY-SPEAKER; I have 
given you almost 15 minutes.

SHRI D. D. DESAI; Thank you, 
Sir. On the whole, I support the 
Budget. Whatever little I have said 
is by way of suggestions. It has 
nothing to do with criticism. It is 
upto the Finance Minister to see that 
Gujarat gets its due and a fair treat-
ment now that the Centre if in 
charge.
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SHRI BHALJIBHAI PARMAR 
<Dohad): Mr. Deputy-Speaker, Sir, it 
is mentioned in the Budget speech of 
the Finance Minister:

“The large negative balance of 
the State of the close of the current 
year is primarily due to the expen-
diture incurred on drought relief 
during 1974-75 and 1975-76.”

It means that the State is running in 
deficit. The Central Government is. 
therefore, requested to give more help 
to this State. Now it is under Presi-
dent’s rule. Therefore, it is the direct 
responsibility of the Central Govern-
ment and I hope that the Finance 
'Minister will do the needful and see 
that this deficit is made good. So 
much of deficit will remain after the 
close of the financial year.

The Finance Minister has mention-
ed in his Budget speech:

“It is estimated that the food- 
grain croduction in the State dur-
ing 1975-76 will be about 4715 
lakh tonnes surpassing the previous 
best of 44 lakh tones in 1970-71. It 
is estimated that the production of 
groundnut during the year will be 
18.60 lakh tonnes, and of cotton. 
18 lakh bales. As a result of tbf* 
increase in foodprain production 
and the '^measures taken to contain 
inflation, the prices of agricultural 
produce have shown a welcome 
downward trend, bringing consi-
derate relief to the poor and mid-
dle class people.”

In this connection I would request 
the hon. Minister to give support fa-
cilities for agriculturists because they 
are producing foodgrains. They do 
not get credit facilities. In order to 
help them, supoort facilities must 
be given for production of foodgrains 
like maize, etc.

Now I come to the budget proper. 
This budget % being discussed in this 
House because there is President’s 
Tuie in Gujarat. We know that the

President’s rule was imposed earlier 
also following the Chimanbhai Minis-
try. Thereafter, this again has hap-
pened. This is because there is no 
stability in the situation and people 
are tempted to defect from one party 
to the other. I would, therefore, sug-
gest that the Defection Bill which has 
been pending for a long time should 
be passed by this august House, as 
early as possible. Till then, the situa-
tion in the country will remain fluid 
and thig will not help us and our 
democracy will not be on sound foot-
ing. In order to make our democra-
cy sound, we must pass the Defection 
Bill at an early date. It has been 
pending for a long time.

Now, I come to gome aspects of the 
Guiarat State. In his address to the 
Gujarat Assembly, the Governor of 
the State expressed his satisfaction 
by saying that “New Government has 
made a significant headway in the 
direction of fulfilling the aspirations 
of the people." He has said in his 
st/eech that financial resources of the 
State had to be strengthened and 
efficiently managed. He praised the 
Government by stating that the Gov-
ernment adopted several measures to 
effect economy in administrative ex-
penditure and gear up administrative 
machinery for recovering Government 
dues. Ordinances were also promul-
gated to increase stamp duties on 
documents, entertainment duty and 
tax on motor vehicles. Several ex-
emptions from sales tax were also 
withdrawn and electricity tariff was 
raised. Although there has been 
satisfactory improvement in the fin-
ancial situation as a result of these 
steps, financial stringency continues 
because of past burden.

In the State, what happened during 
Panchavat elections. The elections 
were held in a peaceful and orderly 
manner. The law •and order position 
in the State was on the whole satis* 
factory. There was nothing abnor-
mal. The Gujarat Government also
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took prompt and effective steps for 
the implementation of the 20-Point 
Economic Programme. The outgoing 
Ministry of Shri Babubhai Patel not 
only carried out this programme, it 
also took concrete steps to give effect 
to 6i!-Point programme adopted by 
the Gujarat Government. This Gov-
ernment was going on very well, but 
due to some difficulties in the politi-
cal situation and pulling of legs, the 
situation developed the way, we have 
seen. In the circumstances it will be 
better if we dissolve the Assembly 
and have fresh elections so that new 
Government can be formed, other-
wise there will again be defections 
and that is not desirable for our 
democracy.

Anti-social evils like hoarding and 
profiteering were a cause of grave 
concern to the Government. The Gov-
ernment took a series of serious steps 
to bring down the prices of food-
grains and other essential commo-
dities. The price trends in respect of 
essential commodities were being re-
viewed from time to time. There is 
»  well-organised public distribution 
system a<; there are 8,942 fair price 
shops. In the current year, produc-
tion of foodgrains has increased and 
cooperative distribution of essential 
dommodities has been encouraged.

In the matter of land reforms, the 
State of Gujarat has done note-
worthy work. Thirty land reform 
laws have been implemented. Inter-
mediary tenures have been abolished 
and Zamindnri has become a thing of 
the past. As a result of this, 10,42,992 
land holders have become occupants 
in respect of 47,63,563 hectares of 
land

The Governor, in his Address to 
the Assembly, well clarified the satis-
factory position in this respect. In 
all 2.48 lakhs applications have been 
sanctioned for providing house sites,

Dise. & D.G. 
out Of which 2.12 lakhs appKcante. 
are provided with house sites.

The outgoing government has taken* 
proper steps to give relief to the ru-
ral debtors Minimum wages for the 
farm labour is fixed at Rs. 5.50 per 
day which comes to Rs. 2000 per an-
num without discrimination of male 
or female.

It is a matter of satisfaction that 
the Ground Water Resources Deve-
lopment Corporation has started 
working

I come to the welfare of Scheduled 
Castes and Scheduled Tribes. It is 
encouraging to note that the 
Government has decided to provide 
for the reservation of posts in favour 
of Scheduled Castes and Scheduled 
Tribes in the service*? of the State at 
the stages of promotion also. A Hari- 
jnti Development Corporation was 
sot up in 1975 in order to give effec-
tive representation for the Scheduled 
Castes

The tiibal population of the State 
i . .ibo*it 37 lakh It «  10 per cent 
of the total tribal population of the 
country and 14 per cent of the total 
population of the State Thus, there 
is a very high PToportion of tribal 
population in comparison with both 
its own population and the popula-
tion of the country. It 5s noticed that 
two decades of planning have 
brought little benefit to the tribal 
population Now, the tribal popula-
tion Deve’opment Plan which has 
been prepared covers 32 taluks and
15 contiguous poekets having tribal 
concentration. I here would suggest 
that the Bhils of the Saurashtra re-
gion must bp given all privileges o f 
Scheduled Tribes, as they are exclud-
ed till now due to some mistake, o f 
the government.

There must be proper representa-
tion of Scheduled Tribes in the Rajya 
Sabha. At least there should be tw*
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Scheduled Tribe Members. Great in-
justice has been done to them till 
now by the State Government.

The amount of Rs. 15 ciores pro-
vided in the Plan Outlay should be 
spent judiciously. Considering our 
needs this is not adequate. More 
iunds should be provided by the 
Government to improve the lot of the 
•Scheduled Tribes.

DR. MAHIFATRAY MEHTA 
<Kutc h ): I thank you very much.

Last time, while speaking on the 
General Budget, 1 was speaking about 
the Plan outlay 3nd its distribution. 
It is right that the Plan outlay every 
year js being increased, bui the most 
important thing is its distribution. 
While I was speaking, I had drawn 
the attention of the Government at 
that time also. Here is a concrete case 
whuie the Plan outlay is increased 
but its utilisation is not done proper-
ly. Today, Gujarat, unfortunately is 
not provided with the increase of 31 
per cent. I do not know why. May be 
we are unfortunate to hnve to come 
here for budget every year and every 
now and then, when we really want 
the disparity to be removed; and
Gujarat is an area where you find this 
disparity most completely pronounced. 
There are two extremes. This is the 
State most misunderstood. Gujarat is 
considered to be one of the richest 
States, but if you go into detail, it is 
only 200 miles long stretch from 
Ahmedabad to Surat and only 2H 
miles wide that is being developed or 
where the rich people live but the 
rest of the whole of Gujarat is some-
thing of the extreme. You will be 
wonder-struck to know that there are 
■21 per cent Scheduled Castes and
Scheduled Tribes in Gujarat.

Sir, regarding the 20-pnint pre-
gramme, my hon. friend is right when 
he says that it is not being imple-
mented. I would like t« mention this 
point There are labourers. We have

figures of about 2.5 million labourer*. 
These 25 lakhs of people, out of 
crores of population of Gujarat, are 
the landless labourers. The Morcha 
Government which was there last 
time did not execute the provision of 
minimum wages whk’h has been fix-
ed at Rs. 5. Nobody is giving that 
minimum wage. There is not a single 
instance where this amount of Rs, 5 
minimum wage is paid to the labour-
ers. Government has not taken any 
slep against the people breaking the 
law, especially in South Gujarat, 
which is a most-developed part. They 
never pay such minimum wages to 
the people there. I do not know why 
this unfortunate situat.on should be 
there in Gujarat. No action is being 
taken against the rich people who 
defy the law.

Sir, instability in Gujarat should 
be ended. Instability started right 
from the moment Sarvochha, my 
worthy Morarjibhai Desat, started the 
signature campaign against Dr. Jiva- 
ruj Mehta and his Cabinet. All these 
sorts of things started from that very 
day. Unfortunately, instability is one 
of the greatest ills of this State. A 
Government in Gujarnt at present 
requires stability. Government should 
not be formed with the help of defec-
tors. Political stability must be 
there and this is a very necessary for 
us Those who were instrumental in 
breaking the democratic Govor iment 
in Gujarat by undemocratic methods 
have now come to their senses. Now 
only the Baroda conspiracy has come 
to light. This has not come about just 
now, but it had been there already 
and this conspiracy was being laid 
when elections were going on. There 
was Dr. Gautam who used to corne 
to Gujarat. I would like to know from 
the Government as to why they keep 
all these things a secret. Why cannot 
they tell the people who is this 
Dr. Gautam who used to <;ome 
to Gujarat. Sir, he is connected with 

, this dynamite affair and other things. 
I do npt know at, all why .you .should 
keep .this a- secret. You should tejl us
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who this Dr. Gautam is. Sir, the 
foundation for this conspiracy was 
laid even earlier. When the hon. 
Prime Minister was going to come 
there, this conspiracy was hatched. 
Fortunately it did not take place at 
that time. As you know, the whole 
atmosphere was surcharged with vio-
lence. So, the foundation was laid 
already. Now they go on experi-
menting in U.P., in Varanasi and 
other places.

Sir, I regret very much that what-
ever the deficit finance may be, it is 
also due partly to the apathy of the 
Central Government. Sir, while 
Gujarat State was passing through 
the distress of famine and flood, I am 
told hy all the people, the Cen-
tral Government struck to their guns, 
to the report of the Sixth Finance 
Commission and they did not go to 
the rescue o f these famine and flood- 
stricken people of the State of Guja-
rat.

If the Central Government had 
come to their aid the condition would 
have been much better. Gujarat has 
not only given the best output of 
your Plan outlay but let me tell you 
that Gujarat—even before—had al-
ready gone ahead with the 20-point 
programme. On the contrary in the 
recent days the progressive steps are 
not being taken. I come from the 
most backward district and there is 
20-point programme district commit-
tee which has not even been called. 
It fs really these days that the pro-
gressive steps are not being imple-
mented but on the contrary these 
steps were being opposed from the 
Government side. There is not even 
S trial to implement them.

As I told you if there were demo-
cratic Government in Gujarat we 
would not have come before you and 
now if I do not speak about my con-
stituency, as to whether this consti-
tuency is being looked after well or 
aofa I will mjss my duty. I come from 
thf most backward district of Ktttch. 
It is a border district. The Gujarat
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Government put up a committee to  
prepare the master plan for the dis-
trict of Kutch. I .vill quote from that:

“Still the fact remains that Kutch- 
is one of the 10 backward districts 
of the State. However, even 
amongst its backward districts,. 
Kutch is still 30 economically and 
industrially backward that it comes 
well below the least developed o f 
the other nine backward districts 
and, therefore, considerable efforts 
and investment will have to be 
made to bring it UDto the least level 
of the average backward districts” .

These are not my words. This is 
what Gujarat Government has writ-
ten. I havt| always talked and em-
phasised about it, that is, to narrow 
down the gulf between the rich and 
the poor. I do not know whether It 
is only done on political strength that 
prevails and all the decisions are 
taken on that scoito.

Sir, if you go into the} history o f  
Indian democracy when Kutch was 
a Part ‘C’ State, it was Pandit Jawahar 
Lai Nehru and Sardar Patel who 
never went into the parochial outlook 
of language got this are? put under 
the Centre for the sake of develop-
ment. They said: This being a border 
district it should be developed. But 
unfortunately we were pushcid an* 
kicked likfe, football inspite of our 
protests to Bigger Bombay and their 
again in 1980 to Gujarat as a district. 
There are three units each in the 
three* States of Andhra, Maharashtra 
and Gujarat. In Andhra we have 
Rayalaseema, Telangana and rest o f 
Andhra. In Maharashtra it is Marath- 
wada, Vidharba and rest of Maha-
rashtra. In Gujarat they are Kutch, 
Saurashtra and the rest rf Gujarat. 
That is why it is envisaged under the 
Constitution and the Joint Selcfct 
Committee of both the Houses and the 
Boundary Commission wanted that if 
the development of this part of the 
people has to be brought about there 
should bcl development boards. I am 
happy in Andhra w*ea there was a
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fight each unit was given a develop-
ment board.

The Maharashtra Government have 
amicably settled it themselves. There* 
the Chief Ministership goes by rota-
tion. But here is a State where be-
cause we arc1 the smallest unit—1 
mean in population, because we ire 
less than 1 million, nearly 8 lakh, 
though in area we arc one-fourth of 
th» whole of the Gujarat State—no 
body hears us That is why a Dtfcre- 
lopment Board has b°en denied to us, 
in strife of our asking for it. We are 
denied even our Plan. Let me tell 
you that our First Plan was Rs. S 
crores. The Second Plan was Rs. 8 
crores. given by the Central Govern-
ment When >t fame to the Third 
Plan, it became Rs 4 crores It was 
a district Plan But all the Rs. 4 
crores were spent only on establish-
ment

If we go through I he development 
schfhies, we find that gradually thev 
have been reduced, In irrigation. in 
dams, in roads etc T must say that 
thanks to Yahya Khnn we got sorre 
rnqds because if PiKst'm had not 
attacks us, we would not have got 
tbos« roads People in Delhi think 
of Kutch as the ‘Rann of Ki *ch*. Thfto 
do not know that Kutch is a beautiful 
area, a delta area. We have been 
bn vine repeated famines and drousht 
Tim -v îr, there w^re four continuous 
droughts

Let me give you some figures which 
will «how what is our <*rmtnoution to 
the national wealth. In life insurance, 
since the last five yenrs we are aM 
Tnd?a first in the matter of premium 
feivep bv insured Tjeople One orga 
nisrf- has been a iwti since the 
last five years. What is our eontribu - 
tion in small savings’ —We do not 
want this menev. let mo make thie 
p*vnt. But we stood first in the whole 
of Gujarat, As regards fixed drno- 
sijs. there is one village W’th onlv
8.000 population It has stood all

India first in this regard. II has ac-
tually givtln Rs, l crore. As I told 
you, we do not wanf this money our-
selves. We want only infrastructure. 
But whenever we ask for tWs, we are 
denied thesfe things. It »  nrt just for 
Kutch that I am speaking, because, if 
Kutch is developed, a part of India is 
developed, and India also develops in 
the process. We are people who have 
gone all over the world. We know 
what to do, when to do and how to 
do it.

We want only water and electricity. 
But both these things arc denied to 
us. As was rightly said by Shri 
Chandrappan, the only solution is the 
Narbada project Thpi*e j* no other 
alternative. If Narbada project does 
not come, you can write off that area. 
You can ask the people to vacate it 
and make it a ground ( ->c experiment-
ing with nuclear bombs, instead of 
doing something else.

It i<s not only that. But therci are 
potentialities also.

MR DEPUTY-SPEAKER: You
have pleaded your case se well that 
I am suite it has melted the heart of 
the Deputy Minister,

DR. MAHIPATRAY MEHTA: One 
more point. I am talking about the 
surrounding States also, not only 
about my State, I mean the States of 
Rajasthan, Madhya Pradesh and 
Maharashtra Ther* is the question 
of afforestation. They required fuel 
in these western are* This is the 
only part of Gujarat where lignite is 
found. If only cakes could be made 
out of it. it coul(* be a pood substitute 
for other fuel. So. far as forest Is 
concerned, it will be there if rain3 
come regularly. People have no al-
ternative but to cut down the trees. 
I am not talking just for the sake of 
Gujarat alone, I am talk5ng for all the 
four State!?. There was a P̂ an pre-
pared by Government They had also 
agreed that if bricks could be made 
from the lignite, they would be better
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than Neyvelli lignite. The Fuel Rtt- 
search Institute at Dhanbad has given 
a beautiful report. V. ith this you 
can even start a theim;il station there. 
I have bein to Hungary and I have, 
seen the advantage of location of 
bauxite and lignite at one place. Here 
is a place where you have bauxite and 
lignite. But there is apathy on both 
sides, on the, part of the Gujarat Gov-
ernment and on the part of the Cent-
ral Government. NobrJy cares tor 
this remote area a.id nobody wants 
to utilise its resources.

That is why throu/ih you I would 
request the Finance Minister to take 
care of these potent5aht es in the rifn  
outlay. I thank you ior giving roe 
this opportunity.

feHRI K. MAYATHEV \R (Dmdi- 
gul): I convey n'y thanks to you
for giving me this onpoit unity to 
participate in this discussion.

I support the Gujcuct Budgci. I 
welcome Presidents rule m Guiaiat 
which had become inevitable and un-
avoidable to deri'ocracy jn
India and piut«rt ‘ masse? of Guja- 
rat State.

The Government o! India is reques-
ted to refresh its memory and remem-
ber that Gujarat is one of the drought- 
affected States. Therefore alhough * 
come from Tamil Nac7ii and have plea-
ded tor more grants for Tamil Nadu,
I plead for much more for Gujnrat.

14.06 hrs

Sometimes to argiu* for Gujarat 
State, they compared fhe grant given 
to Tamil Nadu by the Central Govern-
ment. I want thrt more and more 
should be given to Gujarat since it is 
affected more by drought th**n even 

Tflm il Nadu. So, I welcome and suo- 
Dqrt thc| budget---- (Interruptions)
3ocd things should be- supported and
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bad things should be opposed. H* is 
in the interest of 6.5 crores of peddle 
to implement the 20-point prograirme 
of the Pr/me Minister, not for tne 
people of China or the United States 
or some other country. We support 
the national cause as Indians.

My suggestion *o the Central Gov-
ernment is this Why not the Oential 
government, the ruling paity, form 
mass committees, 1 _f,ional parties, 
political parties, n.ass parties, mass 
committees for tho effective imple-
mentation of the ?0 point programme 
in the nrck and corner of every State. 
The State Government of Gujarat also 
'•hould take steps tc form mass com-
mittees for effective implementation.
Tn Guiarat what are we doing? In 
Tamil Nadu we have formed district 
committees, taluk committee®, village 
level committees and State level com-
mittees under the leadership of 
^nna DMK with tht. s-uppott of TPI 
£«nd Cmgiess. The same tl»« «g mav 
b.' done here Ce.'ca n per->>ns aie 
confusing issues between Gujarat, 
Tamil Nadu and Kerala. The Govern-
ment of Tamil Nadu was dismissed be-
cause of corruption, mismanagement 
and becru'.e of mi>app'’cpruit;on of 
crores of iupees hy th > fistwUle 
Ministers of Tamil Nadu. That is ^ot 

ô m Guiarat; Gujarat wap defeated 
by itself; it became a minority and so 
that p a ity  resigned. Certain antina-
tional fcucs are saving that 1ht> Gov-
ernment of India is toppling opposi-
tion regimes in States. That is not 
the case. Within one cr two hours 
we are going to pass a Bill rjxtending 
the life of the Ketala Govtrnmcnt. 
What does it mean? The Central 
Governmf«*nt is not against opposi-
tion regimes The Kerala Govern-
ment is for the policy of implementa-
tion of certain principles. That is 
why we are extending ii$ life. That 
is not done in Gujarat and Tamil 
Nadu.

MR. DEPUTY-SPEAKER; As flat as 
the Gujarat budget is contented, 1 I 
think you have finis“hed your speech?
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.SHRI K. MAYATHEVAR: I am
told that groundnut and foodgrains 
are produced in Gujarat. The poor
and marginal farmers are badly 
affected. They ohoulj examine the 
cost of inputs and pioduction coslf.
I am not talking for the big landlords;
I am talking of marginal farmers 
with one, two, or tivc or six acres for 
whom we must give guaranteed prices. 
Tf>p government must lix a proper 
price taking into account the produc-
tion costs. I read in the newspapers 
that the Government is going to fix 
the price for wheat procurement. Whv 
not do so /or groundnut and food-
grains in Gujarat and al^o lor paddy 
jn Tamilnadu? Therefore, you must 
safeguard the interests of the farmers 
}« Gujarat. They a*i* th  ̂ back-bone 
of the rural economy. You must sup- 
poit them.

There is one mors point. There is 
no drinking water in Guji>rat, I have 
seen in the documentary films in ie- 
nard to water famine vhicb were 
screened in Tamil Nadu Even the 
entile wwe not getting drinking 
water. Mord funds should be alloca-
ted for the provision of drinking water 
to the rural p’aonlc. The welfare of 
t^e farmers is most important, "With 
ihese word®, I conclude my speech.

THE DEPUTY MI-VISTER IN THE 
MINISTRY OF FINANCE VSHRI- 
MATI SUSHILA ROHATOI); Mr. 
Deputy Speaker. Si1", I would like to 
thank each and every Hon’ble Mem- 
bn of this House for his useful parti-
cipation in the discussion. By and 
large, the debate has been of a vciy 
high order, and not; 01%  have ^on. 
Members given their unstinted sup-
port with the lonely exception of the 
CPI CM) Member, but also they have 
given a very patient hearing to the 
speeches. I think with the exception 
of the Congress (O) Member here, 
each and every Member gave instin-
ted support. They threw up their 
very valuable suggestions which will 
be taken into consideration.

At the vtery outset, I do not know 
why the CPI(M) Member, who is

such a nice person otherwise, should 
always start with fears and doubts 
and suspicion. 1 think this is a very 
simple and innocuous budget. There-
fore I would beg of him to see certain 
things not through the same repeated 
jaundiced view, ( Interruptions).

SHRI SOMNATII CHATTEJUEE 
(Burdwan); Can anybody give a 

rational explanation cl1 the io n is e  
of powers under Article 356 of the 
Constitution? Can you give* it? 
Therefore, don’t say that this is jaun-
diced view. You h jv ’ utilised that 
Article of the Constitution for %our 
party purposes. Yo«i admit that. You 
are a small wht,ei in the chain. 
(snterruptions).

SHR1MATI SUSHILA ROHATGI:
I did not refer to you. I only rt tor- 
red to your senior colleague. Pro-
bably I have not used those words so 
far as your speecn was cunctined.
( Interruptions). Now, I tomci to the 
budget. I will con'ina myself lu the 
budget only. Sir, T would like to 
thank them all and I do, by and large, 
share the great concern which has 
been expressed by most of them. But 
there is one statement with which the 
initial speaker started and I think I 
would like to refer to that. It said 
that the budget k  a child which has 
been carried away or snatched from 
the State Government by the Central 
Government. Sir, I do net think this 
has been carried away or snatched 
away. I would like to go to thrrf ex-
tent of saying that because this thild 
could not be nurtured in those condi-
tions, that has been adopted for some-
time by the Centre. They will see 
that this child is very well looked 
after in a healthy condition and would 
also see that it is restored to the law-
ful guardians. The ulher point which 
has been raised by some Members is 
about the outlay. T think they have 
been more or l?s? from our Party 
sitting here find &lso the Opposition 
party. They have said that the out-
lay is not enough and it should he 
increased by and large. In fact, there
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has been recently e letter also from 
the Governor to that effect, it is 
too early to act on that and therefore 
we will not now be able to give to it 
due consideration. But certainly I 
would like to tell the House that this 
matter would be brought before us 
in due course of time and considera-
tion will be given to that. But it has 
been shown that there is an increase 
of 13 per cent on th» current outlay. 
That also I would like to place on re-
cord. Now, Mr. Patel was sure of his 
happiness over the satisfactory bud-
get because this budget was prepared 
by the Janata Morcha. Well, I think, 
it was prepared by the Janata Morcha 
in consultation with the Planning 
Commission and actually it is the 
Planning Commission which has fina-
lised it, given top priority to all the 
matters which required priority and 
hence we find that it is the very same 
budget which has *>een finalised hy 
the Planning Commissioi on the Pth 
Jannuary and presented to the State 
Assembly on the 13th February.

Therefore, how much credit one 
should take is entirely upto one’s 
judgment. But about two-thirds of 
the outlay is for the implementation 
of the 20-point programme. Power 
and irrigation get top priority, with 
which I hope no one can quarrel.

Some basic problems were refer**rd 
to by hon, member about food and 
distribution. We do ngrea that it is 
not only food production that matters 
but there should be a proper distribu-
tion machinery also. We think pro-
per steps will be taken and the| public 
distribution system will be stream-
lined to soe that the people do not 
suffer.

Some hon. members raised doubts 
about the support price. The ground-
nut production during the current 
year is estimated at 18.60 lakh tonnes. 
With a view to providing price sup 
port, the Government has decided to 
purchase groundnut and has fixed a 
statutory price of fei. IflU p*e quintal

25, 1976 Gujant Budget, i4g.
1976—Gen J,
Disc. & D.G.

of groundnut in shells. Government
has decided to purchase wheat at a 
support price of Rs. 105 per quintal 
if the rate falls below that.

In almost all the basic and impor-
tant items like land reforms, power, 
handloom, etc., the provision this 
year is higher than last year. The 
increase is marginal in some cases and 
more in other cases.

Every hon. member has mentioned 
about the Narmada nroject. Naturally 
it is a matter of vital concern, and 
speed is of the utmost importance. I 
do agree that as soon as the tribunal 
gives the judgmem, no time should 
be lost in going ahead with it, because 
it is of great importance not only to 
Gujarat but to the country as a whale.

For tribal sub-plans, a total of Rs. 
18 crores has been provided within 
the approved outlay. Along with the 
special Central assistance, the total 
comes to Rs. 18 crore*. We do hope 
this will somqwhat ameliorate the 
difficulties and meet the requirements 
of the tribal people.

Shortage of water supply has bees 
mentioned by some hon. members. 
We find that priority has been given 
to the rural waters supply scheme. 
The target is to cover 2000 such vil-
lages during the fifth plan. Every 
qndeavour will be made to see that 
before the end of the fifth plan every 
viHaee of Gujarat is likely to have 
facilities for~ potable water in some 
form or the other.

The Government 0f Gujarat has de-
cided to introduce the new pattern of 
education from June 1976. We shall 
see how far it is being implemented 
and what are the difficulties coming 
in the way, so that the new system 
can be succcftsful.

Royalty on oil has been mentioned-, 
by a number of hon. members. The 
Ministry of Petroleiuh is already in 
touch with the Governments of Guja- 
Mt and AssaM. This matter is under
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.consideration and we do hope that 
this will not take much time.

Mr. Jadeja spoke about the marine 
Wealth. I think the concerned minis-
try will look into it from all aspects 
including the sales-ta* and building 
up of the tourist industry in the fas-
cinating islands.

Dr. Mehta made an appeal for 
greater outlay. Wa will see if that is 
possible. With these words, I thank 
thfir hon. members and I am sure thoy 
will give their unstinted support.

MR. DEPUTY-SPEAKER: Now. I
will put the Demands to the vote of 
the House. The question is:

“That the respective sums not ex-
ceeding the amounts on Revenue 
Account and Capital Account shown 
in the third column of the Order 
Paper, be granted to the President 
out of the Consolidated Fund of 
Gujarat to defray the charges that 
will come in course of payment dur-
ing the year ending the 31st day of 
March, 1977, in respect of the heads 
of demands entered in the second 
column thereof against:

Demands Nos. 2, 3, 5 to 12, 14 to 
20, 22 to 31, 33 to 60, 62 to 69 and 
71 to 77.”

The motion was adopted.

14.16 hrs.

STATUTORY RESOLUTION RE: DIS-
APPROVAL OP THE COMPTROL-
LER AND AUDITOR-GENERAL’S 
(DUTIES, POWERS AND CONDI-
TIONS OP SERVICE) AMEND-
MENT ORDINANCE. 1976 AND 
COMPTROLLER AND AUDITOR- 
GHSNERAL’S (DUTIES, POWERS 
AND CONDITIONS OF SERVICE) 
AMENDMENT BILL—Contd.

MR. DEPUTY-SPEAKER: Now, we 
shall take up the next item, Statutory 
itesolutlon of Shri Dlnen Bhattacharya

seeking to disapprove the Comptroller 
and Auditor-General’s (Duties, Powers 
and Conditions of Service) Amend-
ment Ordinance, 1976 (Ordinance No.
1 of 1976). promulgated by the Presi-
dent on the 1st March, 1976, as also 
the Bill moved by Shrimati Sushiia 
Rohatgi. Prof. Hiren Mukerjee will 
continue his speech. I would remind 
him that he has taken 23 minutes yes-
terday. He may kindly bear that in 
mind.

SHRI H. N. MUKERJEE (Calcutta— 
North-East): Mr. Deputy-Speaker, Sir,
I am reminded that I have taken some-
what more time than usual but I plead 
with you that this is a subject which is 
almost unknown to the House and 
the whole matter has come up in a 
manner that some little relaxation in 
so far as time allotted is concerned, 
is, perhaps, called for. Besides, the 
time saved from other items may be 
given to this item.

MR. DEPUTY-SPEAKER: I am in 
the hands of the House.

SHRI H. N. MUKERJEE: Last night 
I objected to what I consider the bull-
dozing of a complicated measure 
through Parliament. I pointed out 
that very many complex questions are 
involved in this subject. I pointed out 
my feeling that the Financial Memo-
randum is not telling the whole story 
because it says that no expenditure 
is involved. I cannot just believe it, 
unless we are going into variations of 
the game of musical chairs, even that 
would mean some expenditure. From 
1st April, thousands of Accountants 
would be moving from the Comptroller 
and Auditor General's control to the 
various Departments of Government. 
If it means nothing more than a re-
distribution of chairs in certain offices, 
it is an expensive variation of the 
parallel game, but I do not think it is 
there. On the contrary, I would like 
to know very specifically, how is it 
that Government avoids expenditure? 
Government strengthens both the sides 
and if the division is made, it is not


